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ORDER 

The application being CA No. 1,55 of 2016 has been filed by the 

Petitioner praying for amendment of the main petition. 

The Ld. Counsel for the Petitioner submits that in view the subsequent. 

events and in terms of order dated 10.1.2016,  they have filed the present CA. 

The amendments prayed for in the petition are primarily threefold. The 

first arises on account of the change of the AR. The second is with respect to 

the change of equity holding of the Petitioner in the Respondent company 

during pendency of the case, which is not a point of grievance. These two 

amendments shall he taken none of and are not very material for the purpose 

of adjudicating the prayer. It is with respect to the third amendment to which 

(I.(,.kh Raj Singh) 



there is vehement opposition. This amendment is to incorporate an interim 

report for the period 2010-2011 and the subsequent year. 

It is submitted that taking this report into account shall change the 
very nature of the petition. 

The scheme of disposal of petitions u/s 241-242 of the Companies Act, 

2013, does not provide for petitions to be amended. Due notice of subsequent 

facts can be taken into consideration even at the time of final arguments, 

provided they are relevant for the purpose of adjudicating the prayer made in 

the petition. Accordingly, if the subsequent event or the report has any 

bearing on the facts of the case, the Petitioner can be permitted to file an 

affidavitihe Respondents shall be granted due opportunity to meet it, but the 

application seeking amendment of the company petition itself which was filed 

in 2011 cannot be permitted at this final stage, relegating it to the position of 
filing it de novo. 

To come up for final arguments on 23.1.2018 in the main petition and 

all pending CAs including objections on grounds of maintainability before this 
forum. 

-IJ 
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